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15.33 hrs.

SPECIFIC RELIEF
AMENDMENT) BILL* (AMEND-
ENT OF SECTION 14).

SHRI VIRDHI CHANDER JAIN
(Barmer) : I beg to move for leave
to introduce a Bill further to amend
the Specific Relief Act, 1963.

~ MR. CHAIRMAN : The question
is :

“That leave be granted to
introduce a Bill further to
amend the Specific Relief Act,
1963.”

The motion was adopied.

SHRI VIRDHI CHANDER JAIN:
I introduce the Bill.

15.34 hrs.

SALARY, ALLOW.NCE AND

PENSION OF MEMBERS OF

PARLIAMENT ( AMENDMENT )

BILL* (AMENDMENT OF SEC-
TION 3 ETC.)

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha) ; I beg
to move for leave to introduce a Bill
further to amend the Salary, Allow-
ances and Pension of Members of
Parliament Act, 1954,

_ Mr. CHAIRMAN : The question
is :

“That leave be granted to
introduce a Bill further to
amend the Salary, Allowances
and Pension of Members of
Parliament Act, 1954.”

The motion was adopted.

SHRI GEORGE JOSEPH MUN-
DACKAL : I introduce** the Bill.

*Published in Gazette of India Extraordi-
nary, Part II, Scction 2, dated 21-8-1981.

**Introduced with the recommendation of
the President.
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PROVIDING OF EMPLOYMENT,
PAYMENT OF UNEMPLOYMENT
ALLOWANCE AND UNEMPLOY-
MENT INSURANCE SCHEME
BILL BY (SHRI B V. DESAI).
MR. CHAIRMAN : The House will
now take up further consideration
of the Providing of Employment,
Payment of Unemployment Allow-
ance and Unemployment [nsurance
Scheme Bill.

Shri Hannan Mollah will continue
this speech. He has already taken
ten minutes. He can take another
minute or two,

SHRI HANNAN MOLLAH
(Uluberia) : Mr. Chairman, as [
said the other day, the unemploy-
ment problem is related to our social
system I agree with Shri Desai that
atleast this minimum relief should
be given to the unemployment youth
of our country. We know very well
that this will not solve the problem.
[ have already mentioned how it can
be solved. It is related to the land
problem of our country. Since a
major portion of the unemployed are
in the rural areas, this problem is
related to radical land reforms.

And if that is done properly, as it
will not be done due to the lack of
political will of the ruling class dur-
ing the last 33 years, and if the
radical land reforms are brought
about, then rural unemployment
problem can be solved. The un-
employed people will get their jobs
and if they arc provided land in the
rural areas, a large number of rural
unemployed will be engaged there.
Then the flow of people from the
rural areas to the cities for jobs can
be arrested. Also the confiscation of
foreign capital and monopoly capital
is also necessary. If the policy of
the Government changes, then this
new system can be introduced. Then
only new industries may come.
The problem of market can be
solved.
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SHRI ¥AVIER ARAKAL
(Ernakulam) : Agriculture is a State
subject and in West Bengal T would
like to know what are the steps
taken since you have said that it
should be implemented to reduce
unemployment because in West
Bengal also the unemployment pro-
blem is very acute.

SHRI HANNAN MOLLAH : My
hon. friend raised the issue, but I
think he should know that the West
Bengal Government is not following
a line which is not part and parcel
of the capitalist system of our
country, Our country is a capitalist
country and our Constitution, our
economic system and everything is
capitalist and in the capitalist system
they will not be able to implement
the policy to confiscate the monopoly
capital and confiscate the multina-
tionals’ ascets.

SHRI XAVIER ARAKAL : You
know what is the situation in Poland
and Russia ?

SHRI HANNAN MOLLAH: I
have earlier told about the pro-
grammes. You know, I am speak-
ing for total elimination of unem-
ployment, In my earlier speech 1 have
told how the West Bengal Govern-
ment is trying to implement the pro-

in this way. They at least
recognised that it is the responsibility
of the State. So, they are paying
the unemployment relief as they
think that it is their responsibility,
but they are not able to completely
eliminate unemployment as it is the
capitalist system that is prevailing in
nur country.

Also the food-for-work programme
is there. That can ease the burden
of the rural unemployed. That is
"also stopped by this Central Govern-
ment.

In conclusion, I may say thatif
we neglect this problem we will not
be spared. The highest forum of
this country will not also be spared.

The unemployed youth of our country
are organising movements through-
out the country and they are trying
to put forth their demands and now,
when we are discussing here, through-
out the country the youth. and
students of our country are collect-
ing signatures on these demands and
they are planning to collect 2 crores
of signutures within this month and

thousands of youths and students

will march to Parliament on 15th

September to raise their demands

and they will start this movement, .

MR. CHAIRMAN :
you want?

So, what do

SHRI HANNAN MOLLAH : All
the democratic students organisations
of our country are collecting signa-
tures. They will hold demonstrations
before Parliament, they will raise the
issue before the highest forum of the
nation. If the Government does
not accept the demands of the youth
of our country, the students and the
youth of our country will go further
and follow the course which ultima-
tely can eliminate the capitalist
system and eliminate the monopoly
capital and the multinational system
and can implement the radical land
reforms so that the rural unemploy-
ment will be eliminated.

With these words, 1 conclude.

SHRI KUSUMA KRISHNA
MURTHY (Amalapuram) : The Bill
introduced by Shri B.V. Desai has
commendable objectives. My hon.
colleague just now stated about the
magnitude of the problem. He has
said that there are about 2 crores of
unemployed persons now in our
country. This Bill has e¢mphasised
only on ‘those who have been register-
ed in the employment exchanges’.
When you take that line’ persons
registered in the employment
exchanges’, it does not speak the
whole truth. Employmentexchanges
generally aresituated at district head-
quarters and other important places
to where the people of adjacent areas
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are expected to go or should care to
go to get their names registered. There-
fore, when you judge the magnitude
of the problem from the point of
Employment Exchanges, it will not
speak the whole truth. Anyway, the
object for which this Bill has been
brought is commendable. I fully
support it. But the only fact is that
it has been brought as a Private
Members Bill. T would have ap-
preciated if the Government had
brought a regular legislation on this
important issue of unemployment.

Then, we were fighting for
SWARAJ. Lokntanya Bal Ganga
Dhar Tilak said, “Swaraj is my
birth right and I have it”. Now the
youth of the country are saying
‘right to employment is their birth
right in a free nation’ and they are
justified. The object of swaraj has
not been fully reahsed. Various
efforts have been made. So many
policies have been implemented.
Programmes have been initiated.
Promises have been made, Still we
have not touched even the fringe of
the problem. This has got to be
realised.

This Bill wanted to give legal sanc-
tion to the Articles which have been
enunciated in our Constitutions
namely, Articles 41 and 45. These
Articles come under the Directive
Principles of State Policy. As we
all know the Directive Principles
give direction to the nation as to how
we should proceed towards the ob-
jectives of our nation. Directive
Principles fundamentally differ from
Fundamental Rights which are en-
forceable. Here this Bill seeks to
§we legal sanction to Article 41 and
5. By merely converting those
Articles into Fundamental Rights,
it does not solve the problem. If it
were so, the Government would
bring legislation to-morrow and
Convert them into Fundamental
Rights. The Government has to
take into copsideration the magni-
tude of the problem facing the
country. It should clearly lay down

clear policics programmies
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through our Plans. These must not
only be enunciated but must be
strictly implemented.

In a Welfare State the objects are
not achieved abruptly or overnight.
The Directive Principles/our Consti-
tution have been in a way derived
from Fabian Socialism existing in
England. The motto of the Fabian
Socialism is very clear. It has been
stated, “When I strike, I strike hard.’
it implies we go steadily and sureli'.
When we analyse our problem it I8
quite interesting to knoW whether we
are steadily proceeding or even pro-
ceeding at all. And if going, towards
what objectives? This problem of un-
employment is the biggest and the
greatest in our country. It is moun-
ting day by day. As my friend has
stated we can never over-simplify it.
Therefore, this programme must be
implemented definitely Whether Yyou
take it in a gradual or in a phased
manner, ‘Then only this problem
can be tackled. As a student of
Economics when I was going through
te Report on Full Employment
submitted by Lord Wilham Beveridge
in 1944 in England about which 1
do not want to go into the details, I
would like to tell clearly the implica-
tions of that report. He has said,
“This problem can be tackled only
when you make a systematic efforts,
a steady effort towards full employ-
ment should be gradually made but
it should be made definitely and
surely.

Therefore, when you take this
problem from all angles, we have to
make all possible efforts and then
only we will be able to solve this
problem.

Here, it has been said about
unemployment insurance. In Westerd
countries and other developed coun=
tries, the programme has bee
implemented after they have achiev,
full employment or near full employ-
ment conditions. So, this can be
taken from that angle, not as an
abrupt policy. A nation has to maks
realistic finance allocations apact
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from the land which is unirrigated
and which can be brought under the
plough under a .8 ic pro-
gramme wh.ch is also closely related
to this programme to make
improvement in the Hving condition’
of human beings of this great nation
who are disabled, who are sick who
are old, mainly those who have
nonetheless a right to live honour-
ably and in a dignified way in this
great country.

Actually,” the problem can be
tackled when you make our industrial
policy and our economic policy
oriented towards achieving this
objective of full employment. If you
make here and there some allocations
stating that during a certain stipula-
tod period we will be able to solve
the problem, it will never be solved.
This problem must be taken in its
real parspectlve. There is not only
unemployment but there is also
under-employment and partial em-
ployment. For instance, millions of
agricultural labourers in the rural
areas have employment only for three
months in a year and for the rest of
the nine months, they remain unem-
ployed. This must also be taken into
consideration when you are trying to
achieve the right to work. This
problem of under-employment, the
problem of partial employment,
must also be taken up along with
solving the unemployment problem.
Then only, this will become a full-
fledged programme of ecradicating
unemployment in the country.

Besides this, this unemployment
problem, though it looks like an
economic problem, tends to be a
social problem. We have been secing
from our 'experience that persons
without proper means to live, even
after they have attained a particular
stage in academic field and in the
techmical field also, they tend to be
ruthless. It has been clearly seen
that when the people are hungry,
improverished, poor, jobless, they
become ruthless finally. Why? Itis

use ‘they have mothing to fall
and: they resort to all kinds of

things, criticising the Government,
organising rallies and creating all
sort of hurdles to the very progress
of the nation. Therefore, this prob-
lem must be taken in its real perspec-
tive on a separate footing instead of
clubbing it with our various policies.
Then only we will be able to solve
the problem in a systematic and
gradual manner.

sit st (fgaie) ¢ e
ofa Y, @ ;] ¥ Iy fawgw
TEH ®F I FT TF § 9 70l
feag@ qrie & qgw gFT 1 oY
w9 ¥ w7 WA & W0r §, oF fas)-
qradf, 70at &1 @agdFA¥ 2 99
1 wraEAt ¥ ¥ Y Ty AT §,
afeq ot wreTw &1 g Gt ofe-a
EITT 9T & I7 FT WIHGA 1 AT
FarTEgrT T T AT 40 ¥
45 FQT T TqEr ' gag ¥ NY
WAN AT FAT T FY AR
arg-Aq &, UwHlfas @ryg-ga §, o
T oF 99 &7 wASAT A g, aFdr
IA® 9L T AT g |

H7 <8 T4 1 faerar & /¢
.4 @F I A faZ, awrd ar www
4 agT ATT 3 @ ST P
IT ' 7y A1fgy WX 37§ wW
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TATH TAT | ¥§ 6 HT T HI
Wt OF FOF WEfAE # awE o,
A FT J FW OF I ST WA & I
% HQT IwTT S oW fmroom
awar 1 o Tw feai & fag
TqAT AT @9 fRar AT WrE ) W
T @t gATT v gl § WK gl
aeE w@ar s @ fear omar §
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T 600 FAF WY a7 ¥H IW® FY
wigr § 33 A A9 KT CF AR
AT WA P TQI F A
femm™ & fAq W19 T@AT TTAT X &
@ § wafws fgegearm & ada),
WAHY €7 WITY FT GHT § 6 ag
w4 ot xw ¥ A @7 owwAT g ) AT
ITHAN & QI OF 8T AT AL
Auwgn o ag ¢ fF e FwTE WY
RS AT TIEC ) AT gAE I R %
€ 2w ¥ o suT ol oet §, Sww,
wtaw, waE Wik S e o g,
W ¥ X 9 o Sfog oeew
AR WX I Y I ¥ /LY |
X & worar & a5 wgar wmgar g e
oY §AqE AW §, [T T GTAC AT
® fag o w-fed @ A S
AT A1 I¥ F1 IT FI7 F TN
"I IT ST qgT YR AeAg A
afwg 1., (saaem)....

sfreeft wwmeafe (g e i) ¢
T S, W9 weAr aweArg F A
¥y  fifvg, ey ag Swmd g ar
T e’

st wow ol . A T
WA A9 | S ATYY qEred
T F ¥ HfWg | T ST
gt Wi wgdr & o« wew &, «
Wwfag 1ag st # I & AT
I R, TIFT G wFA E |

/T, & qR fazay § 78 w9t w3
war fieag st IFE AT @ g,
CEOY WY wa agied | W fgrgear
A oww WAy &1 20 g fgear
T &, forwet wradr 80 et W
Wi §, 9t wrawdr & avac §)
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W AW O o It |y X
T GEY | (Y ®F § w7 20 gWIT
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W ¥, wix gurd o e § o)
Td qrfl weer w1 T w7 |
tow waEw ag € fF @w @~er A
T 0% 1 (sgEAgm) I A g
g1

SHRI RAM SINGH' YADAY :

He is a very senior Member of
Parliament. The words uttered by
him are wunparliamentary. They
should be expunged from the pro-
ceedings.

st HAICH R ¢ #1g, q1g, UN-
g %< &Y | Wi ? AN ST W@ gl
T w4

MR. CHAIRMAN : What words?

ot AAow W : §EW ST §g-
TN

wwwafa wgea ©  # g@ W@ g,
U T ST GHE AT F q17 WL
WIE AT QFATH HA  ATAS IO AT
Iq TRIATS FT AT

st W TR oaE . # o9 w3
w@rar fs ag *1¢ e Adr g f
afg smar qrEf & W § ST ssew
wR AL GET & O wivw qiEf ®
fooitr & Wt wsgr #1870 7 8 1 7T
Sar qrEt & e # g s gy & ar
¥t wiaw qréf & fosirw § ofr g ww
g wifgd ? sur g WA FT I w7
W JATAT AEY T FwaT § ?

@ 2@ & for Rt aF-7d W Y
g g & gurw g € oAk owT
¥Mraga ¥ ge FFwgy T,
Fog WX Al F qwiy F s g
TR & o1 i gy a® A w7 w9 ;N
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QT ¥ WAl W w A orecw aff
g ? Tt AA-R AT et § v
o & & wifa agar 2 =Y mifa #
FE ¥ wd et §

9T §HT TG {1 IHT § | 9 qg W
W g ¥ aga ourE @87 qw A
YT GHEAT &1 gAY frdr ¥ A W
o 8 1 g% gy St ¥ A ¥ AwTE
T g AR ot Fam ¥ e
afi @1 T g fadt ¥ w1 qaww &
Al T &1 GIT {1 g grAay o
ST QA IFTO a7 @Y A ¥ H
gfecfeafaal w1 aaaar gm 1 o &
qfcfeafaal w agaem, agfl aam #r
qaw g |

SH. BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Chairman, Sir. I wel-
come this Bill, and I congratulate my
esteemed colleague, Shri B. V. Desai,
for having focussed the attention
of the Government on this important
issue. This issue is not the issue of
any one party. Iwould request all
my hon. colleagues to consider this
problem as a serious problem facing
every one. This is a problem of
human beings. We need all com-
forts. So also the unfortunate unem-
ployed need all comforts. We have
to find out ways and means and
solutions how best we can achieve
this objective.

This is not an issuc which we are
discussing for the first time. In dif-
ferent forms we had the opportu-
nity to discuss this issue. I believe,
some months back, when I had
moved the Bill that the right to
work should be included as a Fun-
damental Right in the Constitution,
we had the opportunity to discuss
this particular issue.

In our country, as Mr. Mani Ram
Bagri said, we have two different
societies. One of my friends juss
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now said that he was interested in
knowing what are the ways by which
this particular problem can be solved.
The hon. Member who spoke be-
fore me from that side said that
Shri Lokamanya Gangadhar Tilak
had said, ‘Swaraj is my birthright’.
Our educated unemployed are say-
ing that to get work is their birth-
right, and that is true. I am. not
blaming any body for the present
situation We are all to be blamed.
We all put together could not solve
this particular problem. What is
the position of these two societies
to which I referred ?

I had the opportunity to move
round the country as member of a
Select Committee. Some of my col-
leagues are sitting here. I very well
appreciate our hosts who kept us
in a very comfortable position at the
cost of the exchequer. You may be
knowing or may not be knowing.
We were placed in a hotel where the
lodging charges were Rs. 650/- a,
day; there fried papad cost Rs. 5,
aerated water costs Rs. 7.50 per

AN HON. MEMBER : Why did
you not refuse ?

SHRI BAPUSAHEB PARULE-
KAR : I am not criticising. Please
listen to me. There, lunch costs
Rs. 140/-. It was only last month
that we had been there. Outside we
could see and meet many of these
able-bodied educated unemployed.
We could have refused. agree
with my hon. friend. It is not a
criticism ; T am not criticising.
I very well appreciate our hosts.
But the point | am making is this.
There are ways and means where
we can curtail our expenses.

I am going to highlight that par-
ticular issue which I did sometime
back when I was speaking on a
similar subject and I cxf;ect that
the Government should reply on that
partioular issue. But unfortunately
at that time the hon. Minister did
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not reply to the points raised
and 1 expect that the Govern-
ment should tell us as to what...
(Interruptions) Hon. Minitster, I never
said that you are not here. 1 only
said that now the Government should
reply on the point which I am going
to make and the suggestions I am
going to give.

In this Bill the important clauses
are 4 and 6. It speaks that every
unemployed person if he is under-
Matric should get Rs. 100 and if he
is Matric he should get Rs. 200 per
month. An effort has been made to
link this payment with the insurance
scheme, probably, to get out of the
hiceties of the constitutional provi-
sions and in order to meet the point
of expenses. But any way if we take
into consideration the number of
unemployed which is round about
1.5 to 2 crores and if we take
Rs. 100 per head, it would be Rs.
2400 crores a year. The Financial
Memorandum mentions that no re-
curring expenditure is likely to be
involved from the Consolidated Fund
of India in view of the provisions of
clause 6 of the Bill and the initial
expenditure would be Rs. 100
crores, because Mr. Desai is expec-
ting that these persons would be
contributing to the insurance fund
and thereby something would come
to the coffers of the State. The data
is not available Unless and until
we have the details, we will not be
in a position to solve this particular
problem.

Apart from this particular point,
1 respectfully submit to the hon.
Members that even with this Rs,
2400 crores, if we very carefully
consider....

SHRI B. V. DESAI (Raichur) : Tt
may not be Rs. 2400 crores. One
crore at the rate of Rs. 100...

SHRI BAPUSAHEB PARULEKAR:
What I said was that 2 crores ungms-
ployed are there. And at the rate of
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Rs. 100 per month it comes to Rs.
2400 crores. I am speaking about
the figures that are given here.

The point is whether the Govern-
ment of India and the State
Governments can contribute Rs.
2400 crores. I respectfully submit
that they cannot contribute Rs.
2400 crores in spite of the insurance
scheme. It is in this context that I
want to make a few suggestions.

Under the different heads of the
Government I find there is a heavy
wasteful expenditure. The public
expenditure has been allowed to
grow to a point where I believe it
has become a Frankenstein for our
country. Let us take the budgetary
expenditure. I tried to, get some
figures from the library 'and I was
sursprlscd to find that in the year
1963-64 the Budgetary expenditure
was Rs. 4284 crores while in the
year 1978-79 it has gone upto Rs.
27,616 crores. That is a 540% in-
crease and it comes to an annual
increase of 36%. Can we not check
this ? No other sector of Indian
economy can boast a growth rate like
this. But if you take into considera-
tion the growth of national income
and the volume of employment, we
do not find a growth of even 5% of
this growith of budgetary expen-
diture. This is item 1. I would
request the hon. Minister to
consider seriously as to what steps
we can_take to reduce this budgetary
expenditure.

The second point to which I would
like to invite the attention of the
Government through the Minister is
about the non-developmental expen-
diture. The figure is very disturbing.
In the year 1969-70, the non-develop-
mental expenditure was Rs. 1,735
crores while in 1978-79, it had
gone up to Rs. 9,864 crores.
Leave aside this, speaking about the
expenditure by the Governmeat, 1
request the hon. Minister to seriously
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consider this. I want to bring to
the notice of the Government and
the Prime Minister whether we can
or we cannot take any steps to
reduce the expenses of the Govern-
ment. You will please take into
consideration the figures which I am
giving now. The official figure,
combined with revenue and capital
expenditure, of the Centre, the States
and the Union Territories has sky-
rocketed from Rs. 914 crores after
we attained the Independence to Rs.
26,771 crores in the year 1978-79.
Now the expenditure is bound to
increase. But look at the pro-
portion of its increase. The total
expenditure of the Central Govern-
ment, if you take it into considera-
tion, in fifties was Rs. 520 crores but
a year or two years back rather it
was Rs. 17,808 crores. If we take
into consideration the total govern-
ment expenditurc and the percentage
of national income, the national
income has grown only by 5.88%
while the expenses have grown by
19.78 per cent, That is the growth
and that includes Rs. 75 lakhs which
we spent on the global tour of all our
hon. Members in seeing the progress
of Hindi. To sce progress of Hindi also
necessary. But, what is the priority
that is to be given ! Rs. 75 lakhs on
the global tour is to find out the
progress of Hindi or to make pro-
vision for the unemployed youth ?
That is the question which I would
like to ask of t he Government.

If we take into consideration the
administrarive expenditure, it has
grown from Rs. 34 crores to Rs.
771 crores. The Government at
the Ceatre is, however, sanguine
that the phenomenal rise in Govern-
ment expenditure is not confined
to our country but that s

so throughout the world. Can it
be answered like that? Can we

gulp that very easily ? I respect-
fully submit that my answer Would
be ‘No’.
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SHRI BAPUSAHEB PARULEKAR

Then, about the tax evasion, the
Fipance Minister has gone on record
to say that the revenue from income-
tax that was evaded in the last two
years is 33% per year. So, if we
can recover the revenue from
income-tax, this question can be
solved. This is 339 within the
Central revenue for income-tax.
Why don’t you do it ? There are
reasons for it. We gave the windfall
to the tax evaders 7 I would invite
your attention to the news
item in the Hindustan Timcs dated
12th July 1980 where it iy mentioned
that the Government of lndia had
decided not to recover Rs. 300
crores of arrears from the income-
tax defaulters. The reason is that
the registered notices were sent to
the defaulters but they came”back
unserved. Therefore, the Govern-
ment of India tock . decision not
to recover this moncy from them.
This is one—item whic.. 1> reported.
I had made a reference to it by
way of a question to the hon.

Finance Minister. If the youth
of our country ask me—not
you—I may be excused—that

we the Member of Parliament can
stay in Oberoi and we can have a
world tour and spend Rs. 2200
crores for the Asian Games and we
cannot spand lakhs or a crore of
rupees for colour T.V. which may
be a pleasure to the cyes but we
canonot give money to them—even
Rs. 100/- per month. What answer
you or I can give to these unem-
ployed youth? I would like to
know from this Government ? Mr.
Arakal do you want any
clarification ?

SHRI XAVIER ARAKAL:
Your proposition is that lack of
money and investment is the cause
for unemployment. Is that so ?
May [ put it the other way ? To
invest the money in Asian Games
for the construction work itself is
for creating jobs to these youths I
fail to understand your moposition
of lack of money and investment by

£l avarnmant
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SHRI BAPUSAHEB PARULE-
KAR : Coming to the point, if I
remember aright, Shr1 Arakal oppos-
ed my Bill on the ground that this
cannot be incorporated in the Cons-
titution since Government of lndia

has no money to provide. That is
why it could not enshrined in
the Constitution. That is one

thing.

With reference to the productivity
of employment by giving money for
Asian games—of course, I have
nothing to say about it-—kindly
consider what is the extent of em-
ployment and the extent of expendi-
ture which we are going to make.
1 am notciiticising | am suggesting
the ways. You kindly consider and
if you find by investing Rs. 2200
crores 1nthe Asian games we are
going to give employmeat to 5,070
people I have nothing to say. [am
making a suggestion, You examine
the particular suggestion which I am
making for your consideration.

The third point which 1 would
like to stress is about the unnecessary
growth of bureaucracy. It is a
growth which is growing. Persons
are coming and going and not work-
ING wer oo (Int.rruptions).

Sir, at the time of Budget Session
Mr. Stephen told us that the overtime
that was paid in the Communica-
tions Ministry was to the tune of
Rs. 33 crores. What does it show ?
Can we not employ persons to whom
this Rs. 33 crores bes paid. Of
coursc, some of my colleagues would
argue why this over-time payment.
Do our employees not work during
office honrs ? If that is so it is for
the Government to find out but if
there is work required to be done
payment of overtime then why “not
employ the unemployed youths. I
would request the Government to
consider what is the total amount
that is p.id by way of overtime to
both the Central and State Govwern-
ment employees and what wouwid be
the emnlovment that would be made
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with this amount. I would like to
have the statistics.

Sir, in this connection I am re-
minded of the words of Panditji
when some fifteen to twenty years
back he said that we have an admi.
nistrative jungle in our Government.
There are so many officers. What is
the position today you will be
interested to know the figures. In
1956 the number of employees was
5.5 millions: in 1960 it became 6
millions; in 1966 it became 9 millions
and in 1977 it became 14 million. [
do not know what is the position
today. I would like to ask do we
really need these millions of people
to look after the functions of the
Government.

AN HON. MEMBER : You are
contradicting yourself. On the one
hand you want more hands to be
employed and on the other hand you
plead for their removal.

SHRI BAPUSAHEB PARULE-
KAR : I am not asking for their re-
moval. [ am only suggesting ways
and means. This costs the exchequer
Rs. 9,000 crores annually. 'We have
to take into consideration all these

things.

MR. CHAIRMAN ;  Please

Conclude.

SHRI BAPUSAHEB PARULE-
KAR : The same position we find
in the Planning Commission. So,
Sir, I have suggested certain ways
and means and I would request the
‘Government to consider as to whether
any ways and means could be found
so that the expenses could be cur-
tailed. I would, therefore, like to
request the Government that millions
of owr youth who are unemployed
ar _ watching the Government—the
G %vernment which is supposed to
w %k, Letus show by action that
w ®are progressing towards that goal.
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We cannot say that we have no
resources because if we accept that
the right to work is their birthright
then it is the duty of the Govern-
ment  to fird out the solutions.
Only 6 per cent of the people who
are very rich get all the advantages
and they are controlling 94 per cent
of the rest of the people of our
society. This situation has got to be
changed. We have accepted socialist
structure as the basic structure of
our Government and it should be
acted upon. It is my submission
that Government should consider
these few suggestions which I have
made and I would like the hon.
Minister to give a reply to all these
suggestions which 1 have made.
Thank you.

ot gfg w2 d= (ars#?) © sl
AgEy, WAAIG e, Ay .4, @,
¥ ot fada® sega fFar g, 77 Sa=t
MT A qgr & = & 9g o g ag
faw faegw o fe¥aw a1 Afqa
A#Y & | w@EY w0 2 W FPgrAATY i —

Imployment shall be provided to
all the citizens of the country,
irrespective of caste, creed and faith,
who have attained the age of 25
years and have registered themsclves
with the Employment Exchange.

g s w  fagew A W
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awwar g 6 guit 39 7 W13 AT F
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F YAEY IgT A § W TG SATA
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I suggest we are thieves in a way.
If | take anything that is not for

our immediate use and I keep it, I
thieve it from anybody else.

o0 A I w
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FfgT $IX A ST7 F7qT )

Shri Chitta Basu (Barasat): I
rise to support the Bill. I won't
like to make a long speech, because
most of the points have already been
covered. My task will be really to
identify the crux of the problem. I
would urge upon the Members sit-
ting opposite that it is a problem
which just cannot be wished away.
It is a problem which is related to
life, and it is neceesary that we try
to come to grips with it,

Let us have an idea of the magnls
tude of the problem, although théfe
is no reliable statistics or estimate of
unemployment in our country. But
we can have an idea about it. As
per an estimate recently by Govern-
ment agencies, particularly Planning
Commission, the total number of
educated jobless in our country will
rise to 11.18 million by 1985. The
total number of unemployed will be
54.1 million by 1985. Roughly
speaking, it is going to bc 5 crores.
And what is the plan provisions and
what Is the plan perspective ? It is
necessary for us to understand this.
The development visualized in the
6th Plan can provide jobs for 30
million, while the number of job-
seekers is 54 million. There will be a
backlog of about 24.1 million. Can
we wish it away ? There will be 24
million jobless people, even after
the conclusion of the 6th Plan, even
if there is 1009, successful imple-
mentation of it.

The prescription from the Minister
or the ‘I reasury Benches is ; “Let us
forget it. TLverything is Maya or
illusion. Let us try to live withit.”
Their prescription, for the Indian
people—youth and the masses—is :
*‘Learn (o live with this huge backlog.”
1 resenf this prescription. That
cannot be the prescription for a
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oountry which aceepts of the
concept of equality and socialist
economy at least. I am not going
to the extcat of wusing the word
socialism. Itis a difficult thing to
achieve. [ am scared of it because
it is just not possible for your eco-
nomy to achieve socialism. Socia-
lism means something else.

Mr. Chairman, [ think you can
understand what are ths contents of
socfalism. Anyway, it is not ‘the
issue under debate to-day, viz. what
socialism is. If you what to hold
classes, we are prepared. But the
question is how to solve the problem
of the backlog of 24.1 million un-
employed persons who will be there
in the country after the successful
implementation—il [ accept that it
will b successful—ol the 6th plan.
I his backlog problem is not new.
At the end of the First Five Year
Plan, the backlog of unemployed
was 5.3 millions. At the end of the
Secoad Five Year Plan, the backlog
of unemployed ros¢c to 7.1 millions.
Afler the implementation of the
Third Plan, the backlog of uncm-
ployed increased to 9.6 millions.
After the implementation of the
Fourth Plan, the backlyp 1creased
to 17.1 millions. After the imple-

- mentation of the F.fth Pla -, it had
reached to 22.1 milliony, aad as |
said earlier, afier the 6th Plan, 1t
will be 24.1 millions. You have got
a plan of progressively iicreasing
the backlog of uncmployed. As the
plan proceeds, the backlog of the
unemployed increases:

But everybody on that side relies
entirely on the plan prescription, as
I listened to Everything is there in
tHe plan. If the plan is sutcessful,
the backlog of unemployed will be
removed and the uncmwvloyment
problem will be s)lved. Let me
tell you that it is not going to be so.
Unjess there is a radical change in
the institutional relatiosship, tather

structural ;jcorientation, unless there
is a new prope 'ty relationship which
I would not like to ¢xplain, this pro-
blem. of' unemployed cannot be
solved; it will be with us so long as
we continue to follow the capitalistic
economy. But even the capitalistic
society economy cannot just whisk
away the real thing.

When we cannot provide jobs for
all, when we cannot provide jobs for
the unemployed backlog, some alter-
native arrangement has to be made
to see that they can live decently in
our society and from that arises the
concept of unemployment allowance.
The concept of uncmployment allow-
ance has not arisen from other
things. Therefoie, there is no other-
way than to accept the principle of
payment of unemployment allowance.
It 1s the social responsibility. It 1s
also previded in the Directive Prin-
ciples of our Constitution of our
country. The only course open to us
is to provide for unemployment
allowance for those who cannot be
provided with jobs.

This is the specific objective of Mr.
Desai. L congratulatc him. He has
the courage Lo say what is correct.
Then he has the courage to call
spade a spade. We cannot afford to
ignore this problem. Some way out
has to be found out and therefore
he has said that unemployment
allowance is to be given under the
provisions of this Act, and for that
some insurance scheme is also to be
floated so that some income can be
derived from that scheme. Other-
wise, Mr. Parulekar has made a lo
list of suggestions and I can adnﬁ
another one because I feel that this
suggestion would never be aceept-
able to the government because that
is of fundamental nature, and this
Government and the Ruling Party
cannot accept that basic and funda-
mental change in the structure of
our society,
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“The State shall, within the limits
of its economic capacity and deve-
lopment, make efiective provision
for securing the right to work, to
education and to public assistance
in cases of unemployment, old age,
sickness and disablement, and in
other cases of undeserved want.”
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*SHRI ERA MOHAN (Coim-
batore) : Hon. Mr. Chairman,
Sir, on behalf of my party the
Dravid Munnetra Kazhgam I would
like to express my views on the
Providing of Employment, Payment
of Unemployment Allowance and
Unemployment Insurance Scheme
Bill which has been introduced by
my Hon. Friend Shri B. V.
Desai.

Perarignar Anna, the illustrious
founder of our Movement, stated
once that the unemployment youth
on the pavement of the road is the
source of thoughts with grave conse-
quences. Mahakavi Bharatiyar of
Tamil Nadu had stated that a single
man starving for food will be the
cause for the decimation of the
world. These warnings have got
eternal light and now the time
has come for these warnings to be-
come a reality.

According to authentic statistics
furnished by the governmental agen-
cies, the number of educated une
employed registered  with  the
Employment Exchanges seems to be
of the order of 4 crores and above.
I need not to say that in the country
of our size the number of educated
unemployed unable to get themselves
registered in the Employment Ex-
changes because of their inacces-
sibility will be running into a few
crores. You can well imagine the
dreadful consequences of discontent
and frustration of these crores of
young men.

In the Central and the State
Governments and also in the public
sector undertakings the generation

—— —— ———

*The original speoch was delivered in'l'lul-irq
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of employment opportunities is less
than 19 annually. In the private
sector industrial establishment, it is
about 39. But the growth of un-
employment annually is of the
order of 15%. This volcano of un-
employment may erupt any moment
and engulf the entire country spar-
ing none howsoever high and mighty
he or she may be.

The payment of unemployment
allowance is not the panacea for the
elimination of this malady of no
mean magnitude. But it should be
the duty of Government to come to
the rescue of these young men and
women and they should be given
some amount for their sustenance.
Here it should be borne in mind that
there are crores in our country who
have not got the opportunity of
educating themselves and who cannot
come out of the rural Jdr:dgery. They
should also be given some sustenance
allowance by the Government. But
the primary and predominant con-
cern of both the Central and the
State Governments should be to
create sclf-employment opportunities
for these hapless have-nots in their
own havens. Secondly, it is unfor-
tunate that less than 60% of the
installed industrial capacity is
presently being utilised both in the
private and in the public sector
undertakings. According to me this
is a crime against our society. The
argument of scarce raw materials
and insufficient electricity may be
advanced. The Government should
strive to make these primary inputs
available in abundance so that the
total installed industrial capacity can
be utilised for increasing production.
Besides generating employment op-
portunities, the full utilisation of
installed industrial capacity will
enable many subsidiary units to come
up. Thus new avenues of job oppor-
tunities will arise. Then, when the
States send applications for indus-
trial licences, there is inexcusable
inordinate delay at the Centre. This
hampers the generation of job op-
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portunities. The Centre should expe-
ditiously sanction industrial licences.

We have State Public Service
Commissions and also the Central
Union Public Service Commission
which conduct examinations for
recruitment of candidates for govern-
mental jobs. Unfortunately there is
no linkage between these Service
Commissions and the Employnient
Exchanges which have on their regis-
ters qualified unemployed youth. I
suggest that such a linkage should
be established between these Service
Commissions and the Employment
Exchanges that would enable the
Employment Exchanges to issue hall-
tickets to those on their rolls for the
cxamination directly. Presently
these institutions work in isolation to
the detriment of uncmployed youth.

Unfortunately in our country even
the unemployment problem is being
exploited for political aggrandise-
ment. The Tamilnadu Chief Minister,
Thiru M. G. R., during the elections
to the Tamilnadu Assembly waved
his hands in the air after giving sole-
mn assurance of Rs. 100 as unemploy-
ment allowance to every single unem-
ployed youth in the State. Now his
plighted word has beenthrown to the
wind. So far his revolutionary assur-
ances have proved to be contemptible
deceptions. No unemployed youth
has got this allowance of Rs. 100 per
month. But, I demand that those Sta-
tes which really give unemploy-
ment allowance to the unemployed
youth should be re-imbursed by the
Centre and at least 50% of the
expenditure on this must be shared
by the Centre.

Before | conclude, I would refer
the Unemployment Insurance Scheme
which should be started by the
Central Government. Till the unem-
ployed gets employment each one
should be given financial assistance
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from this mlo aftcrhha or she
secures employment this money
should be refunded to the Scheme.
The necessary capital required for
this scheme should be taken from our
Prime Minister’s Relief Fund, which
is meant for such emergencies.

‘With these words, I commend the
efforts of my hon. friend from the
Congress-1, Shri B. V. Desai in intro-
ducing this Bill, which is to be
welcomed by all sections of the
House. .

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SH.
P. VENKATASUBBAIAH) : Accor-
ding to the time allotted to this Bill
it has to be concluded by 5.05 o’
clock. If time is to be extended, then
leave of the House has to be taken.

MR. CHAIRMAN : That we shall
do at 5 o’clock.

ff genng wrm (welt) 0wl
off, arrity gxem ot W€ ot & oY
fos Yo fwar @, g& I Y&y av
o & fr o7k g W 3w AwW R
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100 wq¥ 2 mY< fferdf w1 200 w97 |
IR sy g g fo @-faE
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witT Y faar q3-fad &, st s@ 5@
§, 971 100 so WY faerd wrfgd |
7g & fafraw a3 & O &7 § @y

ag s on s faw ¥ faar @

«Till such time as employment is
provided, the citizen shall be granted
a fixed allowance of Rs. 100 per
apnth :

Provided that in the case of a citi-
2en who has acqujred matriculation

or higher qualification, the allowance
shall be Rs. 200 per month.”
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MR. CHAIRMAN : The time
allotted for this Bill is two hours. It
is over. If the House agrees, we
will extend it by half an hour.

SOME HON. MEMBERS : Yes.

MR. CHAIRMAN : All right.
It is extended by half an hour.

17 hrs.

SHRI Y. S. MAHAJAN
(Jalgaon) : Sir, all the Members
want the time for discussion of this
Bill to be extended by one hour.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAJAH :
Thereis a proposal for extending it
by one hour.

MR. CHAIRMAN : The next
Bill is of the same subject. We
will finish this by 5.55 p.m. and
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allow the next Bill to come. [. amk
that is all right.

Now, Mr. Rasheed Masood may
speak.
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MR.. CHAIRMAN : Shri Y. S.
Mabhajan.

Minister will intervene at 17.30
and there are a number of speakers.
Please be brief.

SHRI G.L. DOGRA : The next
item at sl. no. 8 has to be taken up.

If thatis also taken up alongwith -

this, there will be ample time and
everybody will get a chance.

MR. CHAIRMAN: No, no,
the Minister has to intervene at
17.30.

SHRI 'Y.S. MAHAJAN Jal-
gaon) : The problem of unemploy-
ment and poverty has become chro-
nic and acute in the country. In
recent years it has come to the sur-
face in a pronounced manner. Not.
only the politicians but also our
planness -have become more cons-
cious of it. In every Plan we have
adopted .special measures to alleviate.
unemployment. But, unfortunately,
the.backlog-of unemployment at the
beginning of every succeeding Plan

has kept on increasing. At the begin-

ning of the First Plan the backlog,
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was.'3.3 million ' people. , At the
beginning of Fi n it was 26.6
milliog peopla At the beginning of -
the Sixth Plan it is more than 30

miltion-people. There is no 'need te -
discuss the extent of unemployment.

It is very wide-spread — right from

the uneducated people to the engi-

neers and doctors. It is in all sec-

tors such as urban and rural, unedu-

catéd and educated, male and female

in various industrial complexes. T his

problem has - become complex. It

has not only a bearing on economic

policies but it has also a great im-

pact on the psychology of the un-

employed people.” The unemployed

man becomes a source of discontent

because he loses all prospects of eco-

nomic well being and prosperity. In

his private life the man becomes

sour and unhappy, unemployment

uadermines his physique., It deadens

his mind, weakens his ambition and

destroys his capacity for continuous

and sastained endeavour. Therefore,

a parson in such a state of mind be-

comes a prey to all subversive tenden-

cies and becomes an enemy of orga-
nised society. This problem is ygrly
serious and we should aim at/the
policy of full employment.

Now, “full employment” has been
defined by Sir William Beveridge as
“a state of affairs in which instead
of men waiting for jobs, jobs are
waiting for men.” Thatis the ob-
jective of our party in this country
also. But unfortunately, so far we
have not succeeded in alleviating this
problem of unemployment:

The financial implications of the,
proposal are terrible. - I can antidi-
pate the reaction. of the Hon. Minis-
ter. I fear that it will not be" accep-
ted by her, But 1 suggest that a
modest beginning may be made in
this direction. e.cannot. give un:-
emplliotiment ins?rxdt:e or allowance
toa e aacmplo people n the
country. Ithas been said that it
will be more ' than ° the revenue -in-
come of the Central Government.
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But we can make a modest beginning
as a result of this proposal. This
Bill, though it may not be accepted
by the Government, is a rude remin-
der that our economic policies for
removing unemployment have not
been successful.

With these remarks I conclude
and, I hope, the suggestion made by
me will be considered by the Govern-
ment.
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i Al | W ¥ At g @Y
waq af-T19 #T FA7E oo, TTTo
e $T A Afew o7 ¥ Jam F
far ¢ it 7l &, geedEw A9
qife ¥ afw a7 29 TT aF ad g
1 Wt 3% AT19 wear faw g @Y
IAFN qg GHEAT g & THA 2 |

@O AR T AA <Y w5 A77 ¥F
Wt feamr sga g f& @ st
qrEATONE qRENS A § 9T aX A1
& AYorqral w1 fareare gzat o <@ )
AT R gu A aw R
for wras § 99 feaw A g aw
¥y 937 gaT § SN ¥ qafaw AR
faer Y 1 wror oY gAY ERATEE
Qvrefay ¥ ww Favgod ¥
faegw waww W@ & | Agh O @ A
oY ut Srar § s ® st sma
§ft we war §, fow o1 sarar O
g oieeeddt o wiy R ) wEd

SRAVANA 30,4903 (SAKA) Pymr. Ud ere. Bill 438

ANeaEt ¥ froar o way Badt
wr W

gATU R vfY gy ¥w &) ow
T g0 X AloEmy &Y, Tief @
AwAAY B, w7 9 (o AYoraray w1
o & ff 7 wmdd oy e
Wi ¥ wff TFN, 7 qAwT gw afr
& wFar ¢

t fadaw ¥ 35 aifiat 8, whigd
& 1 afew & mam 2ok o &% WA
*Y F7 FAT § WIT W1ZAT # fF gIwIT
& IRTT 9T FAlAT ¥ A9 6w
G 5 w@ ausar 1 $¥ gurarq fray
W1 gwaAT |

oft gfcdw wgrge (MRaqe) @ &
arE ot & T@ fadaw @ awdT war
g W IR A3dw s g
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#t efez & zasr afom faar sar
Ifaa adt §wr | g9gT gz 9 Qe ¥
ufa 33% fea & guzdl & &y 72w
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& ganar g 5 adsmd s 2
WTT qTAAE & | AR W F A7-
md fATaT gt ar W §ow
gaTai ¥ wywifga gwr § fr ow.
arg sgfea sfa a1g @@ 3w & Fqoae
HWR Tg R F fag fa=r w7
faga & 1| IQIM A wwear Wiwar wg
qIW FTGH T 1 A[IMDY gyne)
YT fgar @ oW R ) 5w fog gaay
g« fem ey wifgg | vy efesi
¥ Y 9% g9 s 9T gravgy

g1
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[+ gfcdw agye]
aga ¥ W IQwrd W frgr W

HEA T HT GHA & FIY ARA-FAT TS
wT AT § | W ATEY I WA FHET
Wt 1 s wwer @ g L wT
ag ¢ fr usdiz ganET ¥ o ag gE
gt & wfag ww gnET f A
W@ ¥ 3 T N Aifgd )

D FJT AN F AR @ Qo
gwrdd o fodr gu & fier we@ @
smar A & i g fad g Adl
g W W WA S gy §
gy wET fear T I F T
T & A wgAr g B Qe
FT S AIFET VT AT FI7 § Y 5§
AT SIMRT AT AAFATL § | @ R’y
T qear 1 WM qewre oy fadw
e A1 =/ tfEd

oF gwE FJ]r Sgar g oW
ey, arex foafag #1 qre afy &v
¥ frdfaa &3 1 sad &ALT &9 A
Vamr WA Fmaa T ssq 1 @&
A& dwrar g} wwY Wi § ) e
Fare Qo § oA vwar § v S
FUT @Y F QM faar s gwar
T | 38X argt & W gEwrw fadm,
fear€ &Y gfaard o agir | faoret
F1 IqTRA AT grmr faad wedfe
# wag faenlt sl @9 f g A
®AT GH0 F1 AATITN AT &ew g |
wH ¥ FH G F A qIHT gAR W
# gqereq § I%Y @t vy frdfaa
FH AWML & qAGT AT AITHT v
& & wfed

IPT A U Fwgr AQASETA HET
fearar Tgr ) & Srgar § fr e
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AQurdt et 2R ot et o wrl
wifgg | wmawr ot famw et &
g wgt W wg war femr S
warfed | g wawr w1 e adl
o fEgd ) 5w T g Wy
wha ¥ fdgwd ey § A
qfgew e & g war fxa o o
& ¥ & wrowY syt e Eagt W
a% fear s =ifEgd )

or sifew gwe 3w § garE
AT E | TATT ¥ W7 FATA GE @
& 1 7gi 7gT A § 197t F Wl
w T ¥ F JAFMh Aar T
faar oA = fgd | AT mig gagw agrEy
forat 1 fasg FAT Arg § O w@re
foeiY & s # FQASAE wAT XJ )

st ¥ g ¥ zw fadaw wr
ARYT HE@T g |

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Mr. Chairman, Sir,
Mr. Desai, in this Bill wants full
employment to be given to the edu-
cated unemployed. 1 want it to be
extended to the uneducated emp-
loyed, that is, for the villagers, agri-
cultural labourers, marginal farmers,
unorganised labour in the towns and
other areas.

Shri Chitta Basu gave the statistics.
I am not going to dispule his statis-
tics. He said that the population
explosion has to be arrested. Is
it possible to give full cmployment
to all the pcople ? . It is not possible.
Therefore, there st be a law en-
forcing incentives and disincentives
so that the population is restricted.

The other thing is this. Now, the
age of retirement is 58. We bring
in land coiling only to give employ-
ment to many. Therefore, if we can
reduce the age of retirement to 55
years, I think, we can provide more
employment to these youths, I
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concur in with the suggestons given
by Shri Bapusaheb Parulekar that is
with regard to cutting down the
government expenditure, especially,
the unproductive expenditure. We
have to save money. If we
are not going to have money, it
is not possible for us to create em-
ployment. So, we have to cut down
the unproductive expenditure—waste
in administration. Tax evasion is in
this country as Mr. Paruleker said,
In that way only we can save money
and create employment for these
youths. If we want to create em-
ployment in the agricultural front, we
have to see that the agricultural
sector becomes remunerative. If we
can make it remunerative, then we
can rehabilitate so many of the
people. You know six crore acres
of virgin land have been given to
the poor people. No expenditure is
incurred on them to develop the
lands so that they may become culti-
vable lands. Therefore, enough funcs
must be provided for this purpose.
We have one crore and sixty lakhs
of lands in the forest areas. They
must also be developed. ASs one of
my friends said, we must take up the
irrigation projects, house building
and other schemes. Unemployment
was there in America also. Mr.
Kennedy had taken up the road
building and house building therc in
that country. In that way, we have
to create employment. Poultry and
dairy, as subsidiary industries, also
must be taken in hand and the poor
people must be assisted. Thank
you.

MR. CHAIRMAN : Now, the
Hon. Minister.

THE MINISTER OF
STATE IN THE MINISTRY OF
LABOUR SHRIMATI RAM
DULARI SINHA) : Sir, I have
listened with keen interest to the
speech of Shri B.V, Desai while mov-
ing the Bill for the consideration of
the House. 1 have also listened with
interest to the speeches of the Hon.
Members  Sarvashri  Kusuma
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Krishnamurthy, Mani Ram Bagri,
Bapusaheb Parulekar,  Virdhi
Chander Jain, Sunder Singh, Chitta
Basu, Ram Singh Yadav, M. C.
Daga, Rasheed Masood, Y. S.
Mabhajan, Tarig Anwar, Harikesh
Bahadur and Naidu.

I value their suggestions but for
those who have totally criticised the
steps taken to solve this problem by
the Government, I can . only say,
Sir,

AT T 2, gR 7 Al o,
FAY & off fAarg f& or @t g &

Sir, to recapitulate briefly, the
contents of the Bill before the House,
the Bill envisages provision of
cmployment to all persons aged 25
and above who have registered with
the Employment Exchanges. The
educated 1cgistrants shall be paid an
uncmployment allowance of Rs. 200/~
per month :nd the others also
Rs. 100/ per month till employment
is provided to them. The Bill also
seeks to provide for the creation of
an Unemployment Insurance Fund
for financing the payment of
uncmployment allowance. Those
who receive unemployment allow-
ance under the provisions of the Bill
arec obliged to contribute to this
Fund as soon as they secure
employment. :

A reference has been made during
the debate that several countries
provide unemployment relief and
that several socialist countries have
recognised the right to work asa
Fundamental Right. Itis necessary
to make a distinction between
“unemployment allowance” and
“anemployment insurance’’ schemes
as the two are often confused
with each other Under “un-
employment allowance scheme,”

- unemployment allowance is provided

to the fresh entrants to
the labour force, i.e. those who
have never been employed before,
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(Shrimati Ram Dulari Sinha)
Under “unemployment insurance”
schemes, a person is paid an allow-
ance on retrenchment from a job,
from a fund to which he had contri-
buted while in employment. Infor-
mation available shows  that
unemployment allowance schemes,
as distinguished from unemploy-
ment insurance schemes, are being
implemented in 11 countries. They
are : Australia, Belgium, Denmark,
France, Sweden, Yugoslavia, Finland,
Ireland, Portugal, Luxembourg and
New Zealand. Compulsory un-
employment insurance schemes on
the other hand exist in a larger num-
ber of countries.

As for .the right to work being
recognised as a Fundamental Right
in a number of socialist countries.
I would likc to point out that such
a right is not enforceable in a Court
of Law in Hungary, German Demo-
cratic Republic, Czechslovakia and
China.

Be that as it may, Government
appreciates the sentiments that have
prompted the Hon. Member to
bring forward this Bill. However,
the feasibility as well as the desir-
ability of the steps proposed in the
Bill have to be considered carefully
in the context of the present stage
of development of our economy.

Clause 3 of the Bill virtually
amounts to compulsory régistration,
for purpose of cmployment, for all
those people aged 25 and above who
wish to secure employment.
However, the Bill does not provide
for comfulsory recruitment through
the employment exchanges. In other
words, employers in the private
sector would stll be free not to
recruit their personnel through the
employment exchanges. Thus; while
clause 3 of the Bill would bring about
a substantial increase in the number
of job-seekers registering with the
employment exchanges, the number
of persons who secure employment
through the employment exchanges
would continue to remain at the
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existing 1+vel of 4 to 6 lakhs per year
and, theretore, a large number of the
job-seekers would have to given
unemployment allowance as provided
in Clause 4 of the Bill.

Let us consider the cost of provi-
ding unemployment allowance as
roposed in the Bill before the
flousc. At the end of December
1980, there were 81.44 lakh educated
job-seekers and 80.56 lakh uneduca-
ted job-seekers on the live registers
of the employment exchanges.
18.2% of the educated job-seekers
and 27.6% of the uueducated job-
seckers were aged 25 and more. In
other words, the number of job-
seekers who would be eligible for
the unemployment allowance as
proposed in the Bill, would be 14.8
lakh educated job-seckers and 22.2
lakh uneducated job-seekers. The
cost of paying unemployment
allowance to those persons would
work out to about Rs. 51.80 crores
per month or Rs. 621.60 crores per
annum. The cost would, in fact,
be higher since the number of job-
seekers registering with the exchan-
ges would also rise substantially
when the Bill comes into force and
the number of persons securing
employment through the employment
exchanges would more or less remain
at the existing level. ‘I o this should
also be added the cost of running the
scheme proposed in the Bill and the
cost of expanding the net work of
employment exchanges to cope with
the likely increase in the number
of job-seekers registering with the
employment exchanges.

Tt e Bill before the House, has, in
an attempt to make the scheme for
payment of unemployment allowance
self-financing, proposcd the creation
of a special fund to which the bene-
ficiaries ol the unemployment
allowance <cheme would contribute
as soon as they securc employment.
May | submit, Sir, that for a proper
administration of the proposed fund,
it is necessary to emsure that infor-
mation regarding any benecficiary



445 Prov. Empt. SRAVANA 30. 1903 (SAKA) Pymt of UA etc. Bill 446

securing employment should
immediately and  automatically
become available to the
authorities of the fund. This

is possible only if the employers
and all those agencies engaged in
promoting self émployment report
details of appointments and place-
ments made by them to the Ex-
changes, The Bill does not pro-
vide for these powers to the Exchan-
ges. T he resources flowing into the
Fund would, theiefor, be much less
than what could be expected from
Clause 6 of the Bill. Further, given
the existing level of placements
being made by the Employment Ex-
changes, the resources™ flowing into
the Unemployment Insurance Fuad
would hardly be sufficient to finance
payment of unemployment allowance
as propnsed in the Bill.

The powers which 1 referred to
just now, cannot also be provided in
the Bill for the obvious reason that
such provisions would be violative of
the rights enshrined in Article 19(1)
(g) of the Constitution.

clauses 5
to create

The proposal in
and 6 of the Bill,
a special fund, would thus be
either unworkable or  would
hardly bc able to mobilisc the re-
sources required for paying unemp-
loyment allowance along the lines
indicated in the Bill. In otherwords,
a substantial part of the Rs, 621
crores per annum, required to pay
unemployment allowance would have
to be borne by Government.

The Bill beforé the House is there-
fore only a proposal to pay unem-
ployment allowance, the cost of
which has to be borne by Govern-
ment. Government have already
clarified on several occasions that it
is not in favour of sucha step since
it has large financial implications
and since Government wounld rather
utilise available resources for creat-
ing jobs rather than for payment of
cash doles to the unemployed.
Government are devoting their atten«

-wage employment,

tion to the reduction of unemploy-

"ment and poverty, through pro-

grammes proposed in the Sixih-
Plan.

For instance, employment oppor-
tunities in agriculture and allied
sectors, would be increased through
massive irrigation programmes, im-
proved availability of agricultural
inputs, etc. The Integrated Ru
Development programme has,
extended to all the blocks in the
country and about 1.5 crore fami-
lies would be benefited during the
Plan period from this piogramme.
The National Rural Employment
Programme (NREP) would provide
articularly dur-
ing the slack agricultural season in
all the blocks of the country. About
30 to 40 crore man-days of em-
ployment would be generated by the
Programme every year. The scheme
for Training Rural Youth for Self-
employment (TRYSEM) would train
2 lakh rural youth every year for
self-employment and assist them in
setting up their own ventures. Some
of the other programmes included
in the Plan which would geneiate
substantial employment opportuni-
ties are Operation Flood II and
other Dairy Development Projects,
Khadi and YVillage Industries and
Handicraflts, Minimum Needs
Programme, elc.

An important feature of the Plan
is the decentralised strategy for
manpower planning and employ-
ment generation proposed to be
adopted.

The Sixth Plan also proposes a
new deal for the s;elf-e;x_lplo}'ed.
namely, a package o0 olicy meo-
asures for promoting indgf(:dual and
group self-cmployment.

1 would, therefore, request the
Hon. Member to withdraw the Bill,
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SHRI BAPUSAHEB PARULE-
KAR: I would see one clarifica-
tion.

MR. CHAIRMAN : please be
brief.

SHRI XAVIER ARAKAL : The
Hon. Minister said that Government
cannot afford to pay unemployment
Bencfits. 7hat 1s what the Hon.Minis-
ter said, but there are some States
which are giving some unemployment
benefit or the other. (An Ho'. Mem-
ber Several States) My doubt 1s
this. The main clarification which T
seek from you 1s this. Is the mney
which the State Government is
giving coming from the Central
Government? 1s the money which
they receive from the Central
Government being  channalised
without the sanction or approval of
the Central Government? (Inferrup-
tions) I know. That is why [ am
telling you. I would like to know
about this, what the Central Govern-
ment thinks about it.

SHRIMATI RAM DULARI
SINHA : It is for the State Govern-
ment. We have nothing to do. If the
State Government so desires, they
can do it.

SHRI BAPUSAHLEB PARULE-
KAR ;: The point which I wish to
make for seeking clarification from
the Hon. Minister is this. She has
said in her statement that creation
of jobs is the only solution to this
particular problem That is what
she has said. In the organised sector
70 lakhs persons will get jobs. But
by the time this is done, we will be
adding lakhs and lakhs of unemp-
loyed Youth. So, what is the real,
final solution to this problem ?7 Is
this the, only solution or can you
think of some other methods also ?
This is what I would like to know.

MR. CHAIRMAN : For that,
she has already replied.
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SHRIMATI RAM DULARI
SINHA : You should encourage
them to take up such jobs. That is
the only solution. You encourage
them to be self-employed.

SHRI B. V. DESAI Sir, while
moving the Bill, 1 know what would
be fate of the Bill. I know that I
would be asked to withdraw it. Now
I may have to withdraw it. But
nonetheless I would like to impress
uFon the Government that this type
of negative attitude is not going to
pay them. [ am going to withdraw
it That is a different mattar.

MR. CHAIRMAN
positive attitude.

It is not a

SHRI B. V. DESAI : Actually for
cr ation of jobs, there are schemes in
th s world carrie | on by 41 countries.
Let me request the Government to
go into certain details and ask the
offi ¢rs to some home work in this
regard and they can try to make out
how they are running it. There are
11 States already in our country
which are already giving some
unemployment allowance.

SHRIMATI RAM DULARI
SINHA : That I have already
mentioned .

SHRI1 B. V. DESAI That is
true. The States are also part and
parcel of our Union. We cannot sa
that they are States and that is all.
But what I suggest is that the States
and the Centre should come forward
together and pool their energy and
their intelligence and find out some
solution for this. After all there are
about 15 crores of unemployed in our
country. If we do not find a solu-
tion for this problem now, I think it
is going to engulf the entire country
and you and I mav not able to sit
here like this. The unemploy-
ment problem is increasing leaps
and bounds Therefore while with-
drawing the Bill, I would like to
impress upon the Government to ask
the officials concerned to do some
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hoeme work because of linking of
insurance with the unemployment
allowance is very essential. It may
not be possible to give the entire
money which we require but at least
partial payment will be there. “Why
do you say that is different and
this is different 7 Yeu can link
both. Now, the insurance business
can be donenotonly bythe L.IC.
but it can be spread out throughout
the world. So, the other countries
will also share our burden. I would
again impress upon the Government
to start some work in this regard,
that is, unemloyment allowance linked
with insurance, That will solve the
problem. Under the Constitution,
we cannot make it a basic right but
the Constitution says that every able
bodied person is entitled to work.
We have to provide them work. On
the other hand, iIf we make a start
in this regard, definitely we are
going to solve the problem. I would
again request the Government to
reconsider my Bill and start a scheme
in some other manner.

SHRIMATI RAM DULARI
SINHA : T have already explained
that I value the suggestions of the
Members and value more the sugges-
tions of the mover of the Bill and
so I would request the Hon. Meniber
to come to me and have a discussion
at leagth and then we will see what
we could do.

SHRI B. V. DESAI : 1 welcome
the Hon. Minister's suggestion.

MR.’ CHAIRMAN : The Hon.
Member may now withdraw his Bill.

SHRI B. V DESAT: I beg to
move for leave of the House to
withdraw the Bill to provide employ-
ment to all citizens of not less than
25 years of age. payment of un-
employment allowance and for un-
employment imsurance scheme.
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MR CHAIRMAN : The question is.

“That leave be granted to with-
draw the Bill to provide employ-
ment to all citizens of not less
than 25 years of age, payment of

unemployment allowance and
for unemployment insurance
scheme.”

The motion was adopted.

SHRI B. V. DESAI:
withdraw the Bill.

Sir, I

17.45 hrs.

Unemployment Relief (Age Bar
Exemption and Other
Amenities) Bill

SHRIMATI GEETA MUKHER-
JEE (PANSKURA) Sir, I beg to
move*

“that the Bill to provide unemploy-
ment relef, age bar exemption,
exemption from application fee to
apply for jobs and various other
amsnities to the registered un-
employed, be taken into considera-
tion.”

Sir, [ am aware that a cat will
never produce a tiger and that the
capitalist system will never do away
with unemployment. I am at least
pot so naive as to imagine that.
That is why the purpose of my
Bill here is very limited. 1 have not
proposed even some urgent relief for
all the unemployed youth knowing
fully well that that is absolutely
impossible for a country following
the capitalist path. That is why
1 would particularly request the
Minister in-charge of Labour and
Employment to go through my Bill
seriously and to sce thatreally there

® Moved with the recommendation of the
President.



